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/ 

ORDER(ORAL 

KATNAIKM 

Heard Mr. U.C,Pi,ttnaik, Ld. Counsel for the applicant, and Mr. 

SB.Jera Ld. Counsel appearing fbi the Respondents-ICAR, and perused the 

rnaterias placed on record. 

I. 	 The applicant, who is at present working as Principal Scientist, 

crars tstitute of Fresh Water Aquacuhw'e, has filed this O.A. under Section 19 

hc Administrative Tribunals 1985 challenging his transfer from Fish Health 

Vlaac,ement Division, CIFA i-iqrs.. KaLsalvaganga to Field Station, Kalyani of 

PRC., 'i FA, Rahara, West Beiga1, vide order dt. 12.12.2013. 

On 26.12,2013 while issuing notice to the Respondents, as an ad interim 

Respondents were crectee to allow the aiplicant to continue in his niae 

Cif A. Bhubaneswar, if :me is postec in his place at Bhubaneswar in the 

n'anI1 me,. 

9. 	Today when the matter caine up befbre us for hearing, Mr. U.C.Pattnaik, 

Lu. 	Coise1 for the appft ant, :3uhrni tLtd. that the orcer of transfer dated 

12,1 2.2 3 is a cr', ptic one as in l.he said eter it has :in mentiored thai 

is on public interest without. any diberation, i-ie further submitted th 

hc tid have been 	rsons In. the t ntcr  couu'ìi1 c ii a4  Lorninitte. ' a 
'p. 

with four persoas orly a could b evid.nt from Annexuce-), 

further grievance is t.:[at his ciiccn .ire tUd.yng in SCflOi 

therefore during mid-acao.mic session, l'. thouid not have beer. transferred. Hi 

furthr . 'iterition is that ihoe is 11.0 post of Princip1 Scientist at RRC, CIFA., 

Rahar. West Bengal (his new place of posting) and as pr the transfer policy tIjO 

ying Principal Sici;t.st s-ioul,d htve ::een tt'arisforred first. 
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On being confronted as to whether he has approached the departmental 

authoriiics ventilating his grievances as stated above after receipt of the order of 

i 	Ce for e applicanttrsf dated 12.12013, 	. Pata,an 

	

	 M 	 th 	ha fairly 

kd that owing to the urgency without representing to the authorities, he has 

r'r• :Ld this Tribunal. 

Li view of the above, we are o the considered opinion that as the 

appiant has approached this Tribunal without availing of opportunity by way of 

filing representation, we dispo3e of this Original Application, by giving liberty to 

the app ant to make a cornpvehe:asive representation to Secretary, ICAR within a 

of l 5 days hence, & on receipt 01 the representation, if filed by the applicant 

i period of 15 days, Secretary. JCAR s c1ire!ed to consider the same and 

pass a iasoned and. speaking order within a further period of six weeks and 

cornmuncate the result thereof to the applicant. It is made clear that till the 

re'escntaton is considered anl the :esi.th s communicated to the applicant, no 

tion wili be taken againsi the apl icant. No csts. 
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